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Joint Committee Report As per  

 

Hon’ble National Green Tribunal 

 

(Order dated 05 March 2024) 

 

IN  O.A. No. 54/2024  

 

Suo Moto Action On The News Paper Article 

Published In Dainik Bhaskar Daily Dated 24.02.2024 
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1. Preamble 

Hon’ble NGT has taken up O.A. No. 54 of 2024 on the basis of the News item 

published in the Newspaper named, Dainik Bhaskar, Udaipur edition dated: 

24th February, 2024, titled “Jaisamand Ki Dhamniya Chalni”. The Hon’ble 

NGT, Bhopal in its order dated 05.03.2024, noted the content of news item 

that “the sand mining mafias are rampantly mining illegally in the second 

largest man-made lake of India in the District–Udaipur (now new- 

Salumber), Rajasthan”. 

“It has further been submitted that the mining has been done up to the 

level of 20 feet through number of tractors and dumpers involved in illegal 

mining activities”.  

2. Earlier Decisions in this matter:- 

As earlier illegal mining in the catchment area of Jaisamand lake was dealt 

by Hon’ble NGT, Principal Bench- New Delhi in O.A. No. 140/2014 (Nanga 

Ram Dangi V/s Secretary, Department of Environment &  Forest & Ors.) 

and passed an order dated 19.09.2018. 

Part of Judgement interalia reproduced as follows:- 

“We grant three months time to the Directorate of Mining and Geology 

Department, Government of Rajasthan, Udaipur to ensure permanent 

closing of mining activity in the catchment area of Jaisamand Lake. 

The Department shall submit a report to the Tribunal on or before 1st 

January, 2019. As has been submitted and prayed for by the 

Applicant in its Application, we deem it proper to exercise our powers 

under Section 15 of the National Green Tribunal Act, 2010 and direct 

the Department to recover compensation amount of rupees one lakh 

each from the persons who are currently found to be doing illegal 

mining in the catchment area of Jaisamand Lake. The amount of 

compensation shall be deposited with the Divisional Forest Officer 

who shall utilize the same for restoration of the ecology etc. of the 

area. As soon as the report is received, the office is directed to 

register the same separately and place it before the Tribunal”. 

Also Hon’ble NGT in its order dated 25.02.2019 in O.A. No. 1086/2018 

(Nanga Ram Dangi V/s Secretary, Department of Environment & Forest & 

Ors.) directed as interalia reproduced as follows:- 

 “We may also note at this juncture that the persons who are habitual 

or are repeatedly doing illegal mining, the Department shall recover 
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deterring environment compensation from such persons. In other 

words, the compensation be Rs. 1 Lakh at the first instance and in 

case of repetition the amount shall be doubled and so on”.  

“It shall also be the responsibility of the Department to ensure that 

all vehicles which are being used for such illegal mining are not 

released from the court of law for which they shall take immediate 

steps to bring all the facts and conduct of such like vehicles owners 

before the appropriate court from where the vehicles are said to be 

released. It is only on account of failure of the Department to bring all 

the facts before the Court concerned that vehicles are being released 

in a usual manner”.  

3. Orders of the Hon’ble Tribunal dated 05.03.2024 

The Hon’ble National Green Tribunal, Central Zone, Bhopal passed an order 

dated 05.03.2024 as follows:-  

“Repeated directions have been issued by this Tribunal that the mining 

activity in the catchment area of the Jaismand lake should be permanently 

closed and further directed to recover an amount of compensation per 

person, found involved in the illegal mining activity and DFO was directed 

for restoration of the environment but in spite of all these facts, the 

illegalities are being continued for commercial benefit without any control” 

and constituted a Joint Committee consisting of:- 

i. One representative from Principal Secretary (Environment), 

Rajasthan. 

ii. One representative from Collector, Udaipur, Rajasthan.  

iii. One representative from Member Secretary Rajasthan Pollution 

Control Board. 

The Committee was directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support. The report in the matter be filed by the 

Committee through email at ngtczbbho-mp@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. 

In order to comply the Hon’ble NGT order, to furnish a factual and action 

taken report, the Special Secretary, Department of Forest Environment and 

Climate Change, Rajasthan Government constituted a Committee vide their 

letter dated 12.03.2024 (Copy enclosed as annexure-I)  with the following 
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members as below to carryout inspection in the said areas and submit a 

factual and action taken report :- 

 

 

 

S. No. Name and Address 

1. Sh. K.C.Meena, Additional Principal Chief Conservator of Forest 

(Forest Conservation), Forest Department, Aranya Bhawan; 

Jaipur (representative of Additional Chief Secretary, Environment 

and Climate Change Department) 

2. Sh. Dipendra Singh Rathore, Additional District Collector, District 

Collector Office, Udaipur (representative of District Collector, 

Udaipur) 

3. Sh. Sharad Saksena, Regional Officer, Rajasthan State Pollution 

Control Board, Udaipur (representative of Member Secretary, 

Rajasthan State Pollution Control Board, Jaipur) 

 

4. Site visit by the Joint Committee:  

The Joint Committee along with Sh. Mukesh Saini (Deputy Conservator of 

Forest Salumber), Sh. Devendra Kumar Tiwari (Deputy Conservator of 

Forest, Wild Life Udaipur and Incharge Jaisamand Wild Life Sanctuary), Sh. 

Arif, Mining Engineer, Vigilance, Mines and Geology Department,  Udaipur 

and Sh. Malik Ustar, Assistant Mining Engineer, Mines and Geology 

Department, Salumber with their respective staff inspected the areas in 

question on 04.04.2024 to verify the contents of News item published in 

Dainik Bhaskar, Udaipur edition dated: 24th February, 2024, titled 

“Jaisamand Ki Dhamniya Chalni”, District- Salumber, Rajasthan. 

 

The details of the sites inspected are as follows:- 

S. No.  Tehsil Village & 

location 

GPS Co-ordinates of 

the location 

1. Salumber Kharka, Kharka 

Bridge over 

Gomati River 

Lat.-24.294778 

Long.- 74.059018 

2. Salumber Idana, Kanth, Lat.-24.313321 
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 Rapat between 

village Idana 

and Kanth and  

Stock of Bajri 

near Road Side 

and Private 

Land 

Long.- 74.087126 

Lat.-24.314561 

Long.- 74.086027 

3. Salumber Gingla, Rapat 

on Jamri River 

Lat.-24.297701 

Long.- 74.037476 

4. Salumber Kenpura, Jamri 

River 

Lat.-24.323147 

Long.- 74.02313 

 

5. Observations of the Joint Committee:  

(i) Kharka Bridge over Gomati River, Village- Kharka, Tehsil & 

District- Salumber :- 

            Committee along with all the staff inspected the above mentioned 

sites on 04.04.2024. There was no water in the river at the nearby location. 

During visit no excavation was going on. Looking to the river bed it is clear 

that mining has been carried out at that place. Also a large sieve and other 

equipment’s were lying on river bed, which indicates that mining was going 

on before site visit. River bed was undulating due to digging of river bed for 

sand mining. Heaps of boulders and gravels (left over after sieving the Bajri) 

were observed throughout the river bed. Hence it is clear that illegal sand 

mining activities are still going on. Photographs of the site are attached 

below. 
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(ii) Rapat between village Idana and Kanth :- 

 There was no water in the river at this location. 

 During visit no excavation was going on. 

 Looking to the river bed it was clear that illegal mining was being 

carried out in the river bed. As mentioned in point no. 1 heaps of 

boulders and gravels (left over after sieving the Bajri) were 

observed throughout the river bed. Hence it is clear that illegal 

sand mining activities are still going on. Photographs of the site 

are attached below. 
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        Stock of Bajri near Road Side and behind the newly constructed 

building was observed, when we entered inside, there were many other Bajri 

stocks observed. It was concealed behind small hillocks at 8-10 places 

around this under construction building. It was also observed that other 

kachha roads which were leading to the river bed for sand mining were seen 

gated and locked. 

    

 

 

(iii) Rapat on Jamri River, Gingla:- 

 There was no flow of water in Jamri River at Gingla but water 

was found stagnated. 

 No excavation of sand was noticed and no sign of sand 

excavation was observed.  
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(iv) Jamri River, Kenpura:- 

 Stocks of fresh sand was observed near the river bed.  

 While observing the river bed from above it was found that illegal 

sand mining activities are still going on in this river bed also.  
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After visiting these sites committee observed that no restoration work was 

done at these sites.  

In this regard Deputy Conservator of Forest, Forest Department, Udaipur 

informed  vide his letter dated 09.04.2024 (Copy enclosed as annexure-II) 

that he has written a letter to Regional Officer, RSPCB, Udaipur and Mining 

Department, Udaipur for providing details of penalties and proposal for 

restoration work in this area.  

 

6. Action taken report of mining department :- 

A letter has been issued by Regional Officer, RSPCB, Udaipur on behalf of 

joint committee to Mining Engineer. Mines and Geology Department, 

Udaipur for submission of action taken report on 08.04.2024 (Copy 

enclosed as annexure-III). 

In the reply mining department informed that 214 villages fall in catchment 

area and action taken by mining department in last 5 years was as under:- 

 

Year Number of cases registered in illegal 

activity 

FIR 

registered 

Mining Transport Stock Total 

2019-20 1 105 2 108 61 

2020-21 1 39 0 40 14 

2021-22 0 12 0 12 7 
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2022-23 2 16 0 18 13 

2023-24 3 5 2 10 5 

Total 7 177 4 188 100 

 

Letter of Mining Engineer, Mines and Geology Department dated 08.04.2024 

(Copy enclosed as annexure-IV). 

Again Mining Engineer, Udaipur in his reply dated 11.04.2024 (Copy 

enclosed as annexure-V) informed that in compliance of Hon’ble NGT 

directions compounding fee from illegal mining/ dispatch were deposited in 

newly created budget head 0853-00-800-06-01. In budget head the details 

of NGT compounding fee is as under:- 

S. No. Office Name N.G.T. Fee (Amount in Lacs) 

1. Superintendent Mining Engineer, 

(Vigilance), Udaipur 

5.00 

2. Mining Engineer, (Vigilance), 

Udaipur 

31.50 

3. Mining Engineer, Udaipur 333.50 

4. Assistant Mining Engineer, 

Salumber 

3.84 

 

Beside above NGT compounding fee an amount of Rs. 33 Lacs was 

transferred to Deputy Conservator of Forest Officer, Udaipur in compliance 

of the decision of Hon’ble High Court, Jodhpur in PIL No. 4239/2019 Sh. 

Khem Singh V/s Rajasthan State & Others by D.D.  

7. Suggestion/ recommendations to stop illegal mining in catchment area 

of Jaismand Lake:- 

1. Without active support of local people, government machineries and 

peoples representative, effective control on illegal mining is very difficult 

as it leads checking and surveillance in such a vast area. Hence a 

system of local informers/ Government officials as informers may be 

developed and for this reward system to informers may be thought of. 

2. A separate grievance portal for lodging complaints of illegal mining may 

be developed by mining department. 

3. Mines and Geology Department, Udaipur was suggested during visit by 

joint committee to install round the clock check points in association 
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      with Police to keep a constant vigil on transportation of illegal sand and  

also install CCTV for monitoring on strategic points which should be 

lighted to identify any movement in odd hours also and provide details of 

compensation received from persons doing illegal mining in the 

catchment area of Jaisamand Lake. 

4. District Conservator of Forest, Forest Department, Udaipur had been 

directed to provide information/ details about the fund received by them 

and restoration done or an action plan for the same in compliance of 

Hon’ble NGT order dated 19.09.2018 in O.A. No. 140/2014. Hence a 

letter was written to District Conservator Forest Officer, Forest 

Department (Salumber), Udaipur for submission of action taken report 

on 08.04.2024 (Copy enclosed as annexure-VI). In the reply they have 

informed that he has vide their letter no. 2550 dated 09.04.2024 (Copy 

enclosed as annexure-II) for providing details from Mining Department 

viz. penalties received and proposal for restoration of ecosystem in this 

area, however no details of any work already done were provided. They 

were directed to submit a time bound action plan for restoration as 

directed by Hon’ble NGT as no such work observed at site.  

5. It is also suggested that heavy penalties including  the confiscation of all 

the vehicles & machineries involved in illegal sand mining should be 

imposed, which will act as deterrent for sand mafias. 

6. A special task force including all concern departments may be 

constituted to control and stop illegal sand mining activities in this area. 

 

8. Conclusion:-It is humbly submitted that still illegal activities have not been 

stopped completely and going on and also no clear plan for restoration work 

has been made. Also it is suggested that in the vast and remote areas it is 

not easy to control illegal sand mining in river bed without a combined 

efforts of Mining, Revenue, Forest and Police departments.       

                     

(Sharad Saksena) 

Regional Officer 

RSPCB, Udaipur 

(Dipendra Singh Rathor) 

Additional District Collector 

Udaipur 

 

(K.C.Meena) 

APCCF 

Forest Department 

 







Mining Engineer, 
No. RPCB ROU/ Legal- 94/ 23-85 

Udaipur 
Department of Mines & Geology, 

Sir, 

Rajasthan State Pollution Control Board 

Raasthan 

Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.) 

(Email- me.udaipur@rajasthan.gov.in) 

Regional office 

54/2024. 

Email :rorpcbudaipur@gmail.com 

LiFE 

Date: 

Lifestyle for 
Environment 

-O8. o4 2-4 

Sub:-Regarding action taken report/ compliance report w.r.t. Hon'ble NGT order dated 19.09.2018 in 
O.A. No. 140/2014 (Nanga Ram Dangi V/s Secretary, Department of Environment & Forest & Ors.) 
& relevant decisions in O.A. No. 1086/2018 (Nanga Ram Dangi V/s Secretary, Department of 
Environment & Forest & Ors.). 

Ref.:-Discussion held with joint committee members during site visit dated 04.04.2024 in O.A. No. 

With reference to above it is submitted that a Suo Motu Action on The News Paper Article Published in 

Dainik Bhaskar Daily Dated 24.02.2024 regarding Illegal Mining at Jaisamnd Lake, Udaipur, Rajasthan has been 

taken by Hon'ble NGT, Central Zone, Bhopal and constituted a Joint Committee. The Committee was directed 

to visit the place and submit the factual and action taken report within six weeks. 
As earlier illegal mining in the catchment area of Jaisamnd lake was dealt by Hon'ble NGT in O.A. No. 

140/2014 (Nanga Ram Dangi V/s Secretary, Department of Environment & Forest & Ors.) and an order was 
passed on 19.09.2018; interalia reproduced as follows: -

We grant three months time to the Directorate of Mining and Geology Department, Government 
of Rajasthan, Udaipur to ensure permanent closing of mining activity in the catchment area of 
Jaisamand Lake. The Department shall submit a report to the Tribunal on or before Ist January, 2019. 
As has been submited and prayed for by the Applicant in its Application, we deem it proper to exercise 
our powers under Section 15 of the National Green Tribunal Act, 2010 and direct the Department to 
recover compensation amount of rupees one lakh each from the persons who are currently found to be 
doing illegal mining in the catchment area of Jaisamand Lake. The amount of compensation shall be 
deposited with the Divisional Forest Officer who shall utilize the same for restoration of the ecology etc. 
of the area. As soon as the report is received, the office is directed to register the same separately and 
place it before the Tribunal " 

Also Hon'ble NGT in its order dated 25.02.2019 in O.A. No. 1086/2018 (Nanga Ram Dangi V/s Secretary, 
Department of Environment & Forest & Ors.) directed that interalia reproduced as follows: 
We may also note at this juncture that the persons who are habitual or are repeatedly doing illegal 

mining, the Department shall recover deterring environment compensation from such persons. In other 
words, the compensation be Rs. 1 Lakh at the first instance and in case of repetition the amount shall be 
doubled and so on". 

"It shall also be the responsibility of the Department to ensure that all vehicles which are being used 
for such illegal mining are not released from the court of law for which they shall take immediate 
steps to bring all the facts and conduct of such like vehicles owners before the appropriate court 

         Annexure-III



Trom where the vehicles are said to be released. It is only on account of failure of the Department ty 
bring all the facts before the Court concerned that vehicles are being released in a usual manner . 

Therefore, it is requested to submit action taken report/ compliance report in above matters taken 
after 10.02.2021 along with fines/ penalties received on account of illegal mining for all the villages falling under 
catchment area of "Jaisamnd Lake" as soon as possible, so that the joint committee report shall be submitted to 
Hon'ble NGT in prescribed time frame. The letter is being issued on behalf of the joint committee. 

Copy to: 

Yours Faithfully, 

(Sharad Saksena) 

Regional Officer 

1. Sh. K.C. Meena, Additional Principal Chief Conservator of Forest (Forest Conservation, Forest 

Department, Aranya Bhawan, Jaipur for information please as discussed during the visit. 
2. Additional District Collector and OIC Legal, Collectrate Office, Udaipur for information please as 

discussed during the visit. 

Regional Officer 

















No. RPCB/ROU/ Legal- 94/ &6-88 

District Conservator of Forest, 

Udaipur 
Forest Department, (Salumber), 

Sir, 

Rajasthan State Pollution Control Board 

Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.) 

Email: rorpcbudaipur@gmail.com 

(Email- def.udpr.forest@rajasthan gov.in) 

Eaiasthan 

Regional office 

54/2024. 

Date: 

& LiFE 
Lifestyle for 
Environment 

08-04.2Y 

Sub:-Regarding action taken report/ compliance report w.r.t. Hon'ble NGT order dated 19.09.2018 in 

O.A. No. 140/2014 (Nanga Ram Dangi V/s Secretary, Department of Environment & Forest & Ors.) 

& relevant decisions in O.A. No. 1086/2018 (Nanga Ram Dangi V/s Secretary, Department of 

Environment & Forest & Ors.). 

Ref.:-Discussion held with joint committee members during site visit dated 04.04.2024 in O.A. No. 

With reference to above it is submitted that a Suo Motu Action on the News Paper Article Published in Dainik 

Bhaskar Daily Dated 24.02.2024 regarding Illegal Mining At Jaisamnd Lake, Udaipur, Rajasthan has been taken 

by Hon'ble NGT, Central Zone, Bhopal and constituted a Joint Committee. The Committee was directed to visit 

the place and submit the factual and action taken report within six weeks. 

As earlier illegal mining in the catchment area of Jaisamnd lake was dealt by Hon'ble NGT in O.A. No. 

140/2014 (Nanga Ram Dangi V/s Secretary, Department of Environment & Forest & Ors.) and an order pased 

on 19.09.2018; interalia reproduced as follows: 

We grant three months time to the Directorate of Mining and Geology Department, Government 

of Rajasthan, Udaipur to ensure pernanent closing of nìning activity in the catchment area of 

Jaisamand Lake. The Depart1ment shall submit a report to the Tribunal on or before ist January, 2019. 
As has been submitted and prayed for by the Applicant in its Application, we deem it proper to exercise 

our powers under Section 15 of the National Green Tribunal Act. 2010 and direct the Department to 

Pecover compensation amount of rupees one lakh each from the persons who are currently Jound to De 

doing illegal mining in the catchment area of Jaisamand Lake. The amount of compensation shalt be 

e 
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deposited with the Divisional Forest 0fficer who shall utilize the same for restoration f the ecology etc. 

0f the area. As soon as the report is received, the office is directed to register the same separately and 

place it before the Tribunal": 

along with fines/ penalties received on account of illegal mining for all the villages falling under catchment area 

OT Jaisamnd Lake" as soon as possible, so that the joint committee report shall be submitted to Hon'ble NGT in 

prescribed time frame. The letter is being issued on behalf of the joint committee. 

Copy to: 
1 

Therefore, it is requested to submit action taken report/ compliance report in above matters taken 

2 

Yours Faithfully, 

(Sharad Saksena 

Regional Officer o 

Sh. K.C. Meena, Additional Principal Chief Conservator of Forest (Forest Conservation, Forest 

Department, Aranya Bhawan, Jaipur for information please as discussed during the visit. 

Additional District Collector and OIC Legal, Collectrate Office, Udaipur for information please as 

discussed during the visit. 

Regional Officer 
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